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CENTRAL ADMINIsTRATIUE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

O.I. No. 2450 of 1991

This 11th day of April, 1994

Hon'ble Mr. Oustice 3.K. Ohaon, Wica Chairman (i)
Hon'bli Mr, B.K. aingh, nambar (A)

Amit Kumar Tauari,
C/o A.K. Tauari,
Or. Telecom Officer,
Clauana Telaphona Exchange,
Mawana (flaarut)

By Advocates firs. Rani Chhabra

VERSUS

Union of i. India, through
The Secretary,
Ministry of Communications,
Oapartment of Telecommunication,
Nau Delhi.

2. TheSacratary,
Department of Telecommunication,
Sanchar Bhavan,
New Delhi.

3. The General Manager,
Telecommunication Project,
Department of Telecom,
New Delhi.

4. The Divisional Engineer,
Mission Compound,
Saharanpur (UP)

5. The Assistant Engineer (Phones)
Unit-II,
Mission Compound,
Saharanpur (UP)

By Advocates None present.

Applicant
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ORDER {Op»]}

(By Hon'bl* nr. Dustica S.K. Dhaon, \/C(3)

Tha principal prayar in thia Q.A. ia that tha

ordar datad lO.B.B^aaaad by tha raspandanta^uharaby

tha aarvicaa af tha applicant yara tarninatad w.a.f.

1Q.10.1987y ba quaahad.

2. Tha aatarial avarnanta in thia OA ara thaaa. Tha

applicant waa racruitad as a caaual labourar in tha

Oapartnant of Talaconaunication in Octabar 1985. Ha

yerkad thara fraa Octabar 1985 ta Duly 1987. Tha raapan-

dant Ne.5 (Aaaiatanfc Enginaar, Phanaa) isauad a lattar

datad 10.9.67 wharaby tha applicant waa inforinad that

hia aarvicaa uara baing tarninatad w.a.f. tha aaid data

en account of nan-availability of work.

3. A cauntar affidavit haa baan filad by tha raapan-

danta. Tharain» tha natariai avarnanta ara thaaa. Tha -

caaual workara ara kapt on daily wagaa in ordar to conplata

the apocific Job and a clear undaratanding waa given ^

to tha applicant that innadlately after tha conplatien
i

of tha jab, hia aarvicaa ahall alao cone to an and. On

tha conplation of tha Job the applicant waa infernod on

10.9.87 that ho will not bo on the nuatar rail w.a.f.

10.10.67 aa tha Jab for idiich ha waa engaged, waa going

ta ba canplatad fron tha aaid data. It ia wrang ta

auggaat that tha applicant waa denied work on account

af certain palicy daciaion.
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4. On the facf of it, the application appears to be

highly belated. No satisfactory explanation has been

offered as to why this application was not filed within

time in this Tribunal, The interim order passed mn

20§10«i991 automatically stands vacatedi

(B.K. SINGH)
MEIW (A)

vpc

(S.K^WoN)
VICE CH^ORMAN (J)
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